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Per-Capita Free Sale Sugar in Har ana 
Punjab and Delhi 

1251. SWAMI INDERVESH: Will the 
Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state: 

(a) the mothly quota of sugar for 
free sale and for distribution on ration 
cards being allotted to Haryana, Pun-
jab and Delhi and its basis ()[ albl-
ment; 

(b) whether the distribution of 
sugar on ration cards per capita in 
Haryana is 400 gm. per month where-
as it is one kg. in D lhil and 

(c) if so the reasons for this vuri-, 
ance? 

THE MINISTER OF STATE OF 
THE MINISTRY OF FOOD AND 
CIVIL SUPPLIES (SHRI BHAGWAT 
JHA AZAD): (a) There is nu alloca-
tion of freesale sugar to t~le States/ 
Union Territories and it is only levy 
sugar which is allotted t o t!:lem every 
month for distribution on ratio:1 cards. 
The Statewise m onthly levy segar 
quotas were refixed with effect from 
April, 1982 on the basis of 425 grams 
of per capita availability fOr the popu-
lation as on 1-3-1981 as per 1981 cen-
sus. However, in the case of Ie." 
States/Union Territories including 
D lhi where the per capita <.:vailability 
out of the earlier quota was found to 
be higher than 425 grams, their Quotas 
iqstead of being reduced were retained 
at the earlier level. The mon1hly levy 
sugar quotas being accordingly allotted 
to Haryana, Punjab and Delhi are 5462 
tonnes, 7085 tonnes and 6104 tonnes 
respecti vely. 
-------_ .---- --_ ... _ -.-

(b) and (c) Due to increase in popu-
lation aft r 1st March 1981, the per , 
apita availability out of the monthly 

levy sugar quotas in various States in-
cluding Haryana is less than 425 grams. 
and, therefore, these States Govern-
ments have adjusted the scale of dis-
tribution of levy sugar at lower lE.-vels 
based on total ration units in the state .. 
The present scale of distribution of 
levy sugar in Haryana is 400 grams 
per head per month. However, in the 
case of Delhi the monthly quota teing 
higher fo r the reason 'Stated against (a) 
above, it has been possible for the 
Delhi Administration to distri~ute levy 
sugar at the scale of 900 grams pee 
unit per month. 

Pitampura Residents' Complaint Re-
garding Provision of Amendmen 

1252. SHRI RAM VILAS PASWAN : 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether it is a fact that Pitam-
pura Residents' Association !las com-
plain in regard to provision of arr.eni-
ties in Pitaropura area; and 

(b) if so, the nature of (_" Jmplaint 
and action taken in that regard? 

THE MINIS'rnR OF PARLIAME.l\l-
TARY AFFAIRS, SPORTS AND 
WORKS AND HOUSING (SHRI BUTA 
SINGH): (a)' Yes, Sir. 

(b) DDA has stated that the ('omp-
laints are regarding Provision of 
amenities in Pitampura Are:!. The 
details of complaints and action t<:ken 
by DDA are as follows:-

---- ----_ .. . _ . . . -_ 
D ·t;'\.: I~ of complaints Action taken ---------- _ .... _--- ------

Y. Drinking waIN 

Q. Sewrragr 

---- -._ ----

)Jon-provision of indivi(hml 
W(ll f' r t.o"lllection to th _ 
1 c.;idf-'nb. 

s ow progres~ of the work of 
layi ng of main sew r g(' 
1 in j n fr ont of Distri ct 
Park. lay in grantil" 7 

individual connection. 

---------- _ .. _-
The work of laying wat r li r, . 

shaH be completed shortly 
and subs quently wat('T con-
nection to individual reo i ('ents 
shall be allowed. 

Work of main swc n 1,.( lir. 
shall 1: co ptlej('(l. 1) t}~ 
middl of tl is yt'al 




